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MR. DEPUTY-SPEAKER: Calling
Attention is only pertaining to the
subject matter which you have rais-
ed.

SHRI RAMAVTAR SHASTRI: But
maany things may be asked,

MR. DEPUTY-SPEAKER: Yes,
vou can raise all the relevant points.
If information is available, they will
furnish; if information is not awail-
able. they will not furnish.

'SHRI RAMAVATAR SHASTRI:
Why information is not available?

SHRI ATAL BIHARI VAJPAYEE:
Are vou satisfied with the informa-
tion given?

MR. DEPUTY-SPEAKER: As far
as the Calling Attention is concern-
ed. and whatever information was
asked, they have said the defaulted
amount they do not know. They have
said they will {furnisih it. That is all,
In regard to Calling Attention, I can-
not compel them to give the type of
reply you want.
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MATTERS UNDER RULE 377

(i) REPORT REQUEST BY WEST BENGAL

GOVERNMENT FOR PERMISSION OF RE-

SERVE BANK To SET UP ITS OWN BaAKNKING
COMPANY.

SHRI MATILAL HASDA: Sir. the
West Bengal Government sought the
permission of the Reserve Bank of
India to set up its own banking com-
pany with an authoriseq capital of
Rs. 5 crore, clarifying the background
against which the State Government
proposed to set yp its own  bank,

The Commercial Banks were re-
luctant to give agricultural loans to
the poor village people on the ground
that the repayments were discourag-
ing, But they did not feel any aver-
sion in the cases of big industrialists
they did not repay about Rs. 230
though they did not repay about Rs.
230 crore. The banks in West Bengal
lent Rs. 1.39 crores to the share crop-
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pers in 1980. The recovery in this case
was 40 per cenl and it was better
than any other State. Still, the
commercial  banks' role in West
Bengal remains disappointing.

Under the circumstances, I urge
upon the Finance Minister that the
licence to set up the West Bengal
Government's bank be granted im-
mediately, and the Minister may give
a statement in the House in this
regard.

(iiy REPORTED DEMOQO LITIONs BY D.D.A.
IN PREET Nacar EXTENSION AREA, DELHI
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(iiiy Need tp declare Jodhpur
city as B-2 city for facilities to
Centra] Government Employees,
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Iq: fad gt Y & FRaqq g =
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MR. DEPUTY SPEAKER: The
House stands adjourned for lunch
and will meet at 2 P. M.

13.01 hrs.

The Lok Sabhy then adjourned for
lunch till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at five Minutes past Fourteen
of the Clock.

(Surt HARINATHA Misra in the Chair)
MATTERS UNDER RULE 377—contd

(iv) Measures to provide uninterrup-
ted Services by Nationalised Banks.
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